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INISTRATI'VE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A.JT-A-/WA-N. ....... .....  .................................. 1 99 

......................................... Applicant s 

Versus 

............c2. ..*JJ\I 	......... Respondent(s) 

Office note as to 
Sr.No 	Date 	 Orders 	 action(if any) 

taken on order 

1. 4 

egistrar 

9 	oL11na1 Applicati.an 

6 u,L ec. 09 	r thE. a9nj C, si an ste 

I 	th 	f1}. 0:iflr 

re6y aeen eaiirie 	by thi.. 	r1anai 

:'• ). 729/4 dflC 	cectd,tn otderr 

No new Eacbs n-ave oeen 

v:ncc° 15  this original pl0ntion 

than tsr 	aL.pllc'nt  has since 

ire0 the eductiuna1 gualifir tin 

suired f-.)r Lhe port. 

It is ri-i; trortsd char the 

:..ljc nt ha. rcen.ly  uhojttec1  

r-nLation to th Director of Portal 

rvice s ra qu: 	ing a rE c•Jns.ide ration 

EvacE f'., cn-, in :h-s J.e rs;tjve Lhs 

_- 



Serial 
No. of 	Date of 
Order I Order 

Office note as 

Order with Signature 	 action ( if any 
taken on order 

compEtent authority to recisicier this 

reresentticn, may, therefore, examine 

and ta)ce a auitale decisLn within a 
Itt d.L 	IL 	LL'_, 

t±O of three weeks from 	j, nd 

comirUniC te the s 	to tha apiicaitt. 

The aetitione r need ncx 	h isrlaced 

from hi aresent iost until the end of th 

weeks, or the date of disposal of th& 

r 

9'L 

rprasentation, whichever is earlie r,f IL4,LL 
U 

to fJilitate the fofl.a-up action 

indcateO aJove, a coy of the latest 

r resentation 	 stated 

to have been submisted by the applicant 

ehcuil oe served on hri b. 3. MOhdT;atra, 

learned Additional Standing Oiunsel 

L (Central) and it f5;  directed thac the sai' 

be ii ediatelv transmitted to the concern 

authrit. 3hri U.3.Mohaaatra who war are 

in crt war also heard. in the ::aber. 


